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ACT No. XXXVI oF 1926,

[PASSED BY THE INDIAN LEGISLATURE.]

~(Recem}ed the assent of the Go'vernor General on the 9th

“September, 1926’) B

An Act further fo amend the Code of Criminal Procedure,
1898, for a certain purpose.
HEREAE) it is expedient further to amend the Code of

‘ Crlmmal Procedure, 1898, for the purpose hereinafter
appearing; It is hereby enacted as follows:—

1. Thls Act may be called the Code of Criminal Procedure Short bitle,
(Third Amendment) Act, 1926.

2. In sub-section (I) of section 99A of the Code of Criminal Amendment of

" Procedure, 1898 (hereinafter referred to as the said Act),— Schion 904,

© (a) after the words * seditious matter’’ the words ‘‘ or

any matter which promotes or is intended to promote
feelings of enmity or hatred between different
classes of His Majesty’s subj ects ’’ shall be ingserted ;.
and ‘ -

(b) after the word and figures ‘‘ section 124A *’ the words
‘and figures ‘‘ or section 153A °’ shall be inserted.

8. In section 99B of the said ‘Act, for the words ‘ seditious Amendment of
matter ’” the words ‘¢ seditious or other matter of such a ’fcctu%no?%Bsos
nature as is referred to in sub-section (Z) of section 99A °’ shall
be substituted. '

4. In sub-section () of section 99D of the said Act for the &aendtgg%t of
words ‘‘ seditious matter of the nature’’ the words sedltlous At V of 180,

or other matter of such a nature as is >’ shall be substituted.

5. In section 99E of the said Act, for the words ** which Am&ndmentoi
are alleged to be seditious matter >’ the words ‘‘ in respect of Rot ¥ of 160,

which the order of forfeiture was made *’shall be substifuted.
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